
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2087 of 2021 

GR Case No-3373 of 2021 

U/S-420/406/468 of IPC 

ORDER 

28.09.2021 

Case record put up today before me. 

Accused persons, namely, Md. Jamir Ali aged about 25 

years and Md. Mustak Ahmed aged about 22 years 

apprehended and produced before this court in 

connection with this instant case registered under 

section-420/406/468 of IPC.   

Seen the Forwarding Report, Memo of Arrest, Inspection 

Memo, Notice u/s-50 of CrPC, Medical Report, Check List 

and Case Diary.   

On perusal of the entire case record, it disclosed that 

both the accused persons are produced today on being 

arrested i.e. on 27.09.2021 at 04:25 PM and thereafter, 

they were duly undergone COVID-19 test at Panchmile 

New PHC, Tezpur where they tested negative.  

The I/O had complied the guidelines of Hon’ble Apex 

Court given in the case of State of Bihar v/s Arnesh 

Kumar. The I.O further submitted the check list in 

accordance with law on complying the provision of 

section-41(A) of CrPC.   

Accused persons are represented by their Ld. Counsel.    

The medical report unveiled that the accused undergone 

test of recent COVID-19 pandemic and it disclosed from 

the medical report that his COVID-19 pandemic test 

found to be negative. 

Seen the bail petition bearing No-667/2021 filed for both 

the above-named accused persons praying for their bail. 

Bail petition filed in support with an affidavit.   
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Heard both the sides and perused the petition with the 

case record. 

On perusal of the case record it unveiled before this 

court that criminal law sets in motion closely on lodging 

an ejahar by the informant named ASI Jitendra Nath 

Saharia alleging inter-alia that on 26.09.2021 at about 

1:15 PM he has received an information from his source 

that the above-named accused persons without getting 

permission from D.C. of the concerned district made 

illegal Aadhar cards in the house of Arun Tanti of village 

Kholihamari gaon under Tezpur PS and collecting Rs. 

500/- from people for the purpose of making Aadhar 

cards .  Accordingly, the instant case was registered u/s-

420/406/468 of IPC and during investigation the I/O has 

apprehended the above named accused persons and 

produced them before this court and send them to 

judicial custody.  

On careful perusal of the case diary, it also disclosed that 

the above-named accused persons have been caught red 

handed. It also disclosed from the case diary that the 

I/O collects substantive implicating materials against the 

accused persons regarding their involvement with the 

alleged offences. At this stage without entering into the 

merits of entire dispute in hand this court finds that the 

investigation is pending at advance stage.  

The offences punishable u/s-420/406/468 of IPC appears 

to be cognizable and non-bailable in nature. The 

investigation of this case is pending at a pre-matured 

stage and nature of offences involved in this case 

deserves meticulous investigation of the I.O. More also, 

the I.O deserves a fair chance to investigate the case 

properly to unveil the concealments from the alleged  
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incident. However, I.O has also prayed not to release 

them on bail for the sake of proper investigation. 

Therefore in the light of all the aforesaid discussions this 

court not finds anything to allow the bail of the accused 

persons. Hence, the bail prayer of accused persons, 

namely, Mustak Ahmed and Jamir Ali stands rejected due 

to devoid of any merits.    

The medical report unveiled that the accused undergone 

test of recent COVID-19 pandemic and it disclosed from 

the medical report that his COVID-19 pandemic test 

found to be negative. Accordingly, accused is 

remanded to judicial custody till 07.10.2021.    

The Superintendent of Central Jail, Sonitpur, Tezpur is 

hereby directed to keep the accused person separately in 

an isolation ward from the other jail inmates for a 

considerable period and further the accused is directed 

to be scanned through thermal scanner before admitting 

him inside the jail. 

Also seen the prayer of the I/O for perusal of seizure list 

along with seized article i.e. one cannon printer (black 

colour) SL No-KLLD66535; one DELL Laptop with one 

mouse (Grey and black) vide No-505984467; one 

external keyboard, brand Logitech black colour; one 

cogent finger print machine model CS500C; one cogent 

Iris scanner 202, model CJS202 gemelto; one extension 

board of Micro brand; one GPS machine of Q-Stan-IV; 34 

nos of blanks certificates for Aadhar enrolment/update; 

32 nos of filled up certificate form of Aadhar enrolment/ 

update; one web camera Logi (black colour); one USB 4 

ponts Hab and cash amount of Rs.36,00/- marked as MR 

No-450/21. The prayer of the I/O considered and 

allowed and seizure list is seen along with the seized  
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articles and seized money. I.O shall keep the seized 

money in his safe custody. 

Let furnish photostat copy of seizure list and the seized 

articles and cash amount to the I.O, keeping the original 

seizure list with the case record. I.O. shall deposit the 

cash amount of Rs.3,600/- through Treasury Challan in 

Govt. Refundable Fund of Account. 

The Superintendent of Central Jail, Sonitpur, Tezpur is 

directed to comply with the aforesaid guideline for 

prevention of COVID-19 pandemic inside the jail 

premises. 

Return back the case diary to the I/O.  

Inform all the concerned. 

   

     Sri N.J. Haque. 

            CJM, Sonitpur, Tezpur 


